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PREVENTION OF FOOD ADULTERATION 
(EXTENSION TO KOHIMA AND 
MOKOKCHUNG DISTRICTS) BILL*

THE MINISTER OF WORKS AND 
HOUSING AND HEALTH AND FAMILY 
PLANNING (SHRI UMA SHANKER 
DIKSHIT) I beg to move for leave to 
introduce a Bill to extend the Prevention 
of Food Adulteration Act, 1954, to the 
Kohima and Mokokchung districts in the 
State of Nagaland.

Mr. SPEAKER * The question is :

“ That lea \e  be granted to introduce a 
Bill to extend the Prevention o f Food 
Adulteration Act, 1954, to  the Kohima 
and Mokokchung districts in the State 
of Nagaland ”

The motion was adopted.
SHRI UMA SHANKFR DIKSHIT I 

introduce the Bill

12.33 hrs.

SMALL COINS (OFFENCES) BILL*

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K R 
GANESH) On behalf of Shri Y B 
Chavan, 1 beg to move for leave to in tro-
duce a Bill to provide for the prevention 
of melting or destruction of small coins, 
hoarding of small coins for the purpose of 
melting or destruction thereof, and for 
matters counnected therewith or incidental 
thereto.

MR. SPEAKER : The question is ;

“ That leave be granted to introduce a 
Bill to provide for the prevention of 
melting or destruction of small coins, 
hoarding of small coins for the purpose 
of melting or destruction thereof, and 
for matters connected therewith or 
incidental thereto.”

The motion was a J opted.
SHRI K R. GANESH : 1 introduce the

Bill

STATEMENT R I. SMALL COINS 
(OFFENCES) ORDINANCE

THF MINISTER OF STATE IN THE 
MINISTRY OF FINANCF (SHRI K. R. 
GANESH) I beg to 11\  on the Table a 
copy of the explanatory statement (Hindi 
and English versions) giving reasons for 
immediate legislation hy the Small Coins 
(Offences) Ordinance 1971, as required 
unde* rule 71 (l) of the Rules o f Procedure 
and Conduct of Business in Lok Sabha

2 34 hrs

TAX ON POSTAL ART1CLFS BILL*

THE MINIS! LR OF SI ATE IN THF 
MINISTRY OF FIN A M  l  (SHRI K. R 
GANf SH) • I beg to move for leave to 
introduce a Bill to pro \H e for of a tax on 
certain postal articles

MR SPEAKER Motion moved

“ That leave be gnnted  to introduce a 
Bill to p ro w d e fc r th c  le\y o f a tax 
on certain postal articles ”

Mi Banerjee and Mr Jyotirmoy Bosu 
ha\e written to me saying they want to 
oppose the introduction of this Bill. I 
will allow them
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SHRI S M BANERJEE (Kanpur) 
Sir, 1 rise to  oppose the introduction of 
this Bill seeking to replace the ordinance 
promulgated by the President in October 
My objection is tb it  this was. not 
necessarv The Statement of Objects and 
Reasons bays

“ In Order to meet the expenditure on 
the relief of Bangla Desh refugees, it 
was agreed at the meeting of the 
Governors and ( hief Ministers ol 
States held at New Delhi on the 12th 
October 1971, that both the Centre 
and the States would levy tax, duty or 
surcharge . ”  etc

The Governors Chief Mimsteis and 
C entral Ministers who agited to this, 
never, thought that Parliament is a forum 
which should also be consulted

The manner in which Parliament has 
been ignored in this case is something 
unimaginable When was it to come into 
force ? From the 15th of November, the 
opening day of the present session ? Sir, 
you have already expressed your view that 
Ordinances should not normally be brought 
in 1 am not against Ordinances as such 
Suppose an Ordinance is necessary to 
prevent the closure of a unit, I am all 
for it. But what was the fun of promul-
gating an Ordinance which will come into 
force from the opening day of a session *

Apart from that, I feel that taxation 
has reached saturation point and people 
are unable to pay anything more If 
government need more maney for refugee 
relief there are other sources which they 
can tap like black money, incoase-tax 
arrears and so on Therefore, I do not 
agree to  this measure I oppose it tooth 
and nail from the stage of introduction-

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) . I rise to oppose the introduc-
tion of this Bill vehemently i t  reveals 
the bankruptcy of the government which is 
trying to exist through Ordinances We 
understand from this note that the Chief 
Ministers were consulted But the Chief 
Ministers and the Governors are not the 
supreme people Did you consult the 
Assemblies where the representatives of 
the people have a say ?

The meagre taxation provision m the 
original budget this yeir was with a view 
to hoodwinking the people The actual 
deficit was Rs 400 crores to 475 crores 
though it was mentioned as Rs 235 crores 
Ih is  shows the mfhciency, dishonesty and 
political gimmicks People are groaning 
under the galloping price use and yet there 
is no tightening of the belt so far as 
government is concerned A Minister 
today costs between Rs 25,000 to *i0,0u0 
a month and a meeting o f the Prime 
Minister cost Rs 80,000 towards s ecurity 
arrangements Very recently a Mercedez 
car, a very fine six door car has been 
bought for the government, 1 do not want 
to say for whom it is bought

MR SPEAKFR All this is not rele-
vant Further on details he can speak 
later on

SHRI JYOTIRMOY BOSU I want 
to oppose if from the beginning

Very recently I asked a Financial 
Commissioner how much of the Fourth 
Plan a llocvion have been set aside for 
generation of bisic wealth o r  increase in 
GNP He said it is very little, I am 
sorry to say

T hu  blanket taxation shows '-hat there 
is an element of discrimination in the 
fiseal policy pursied by the government 
The post budget jubilation amongst the 
businessmen in Calcutta we noticed w ith 
great concern The corporate sector is 
doing fine but it was left alone There is 
industrial stagnation Why ? Because, big 
business is very capable of concealing its 
real profits which it siphoned into black 
money. Today thete is arrears o f tax 
to  the extent o f  Rs. 900 crores. 
The report of the Auditor-General
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SHRI INDRAJIT GUPTA (Alipore) : 
In the inter-session period there were 12 
or 13 Ordinances but these Ordinances, 
which are now being presented in the form 
of Bills, relate to additional measures of 
taxation. They are different from the 
other Ordinances.

MR SPEAKER : An Ordinance is an 
Ordinance, whatever it might be.

SHRI INDRAJIT GUPTA : Can you 
cite any precedent ?

MR. SPEAKER : I am sorry, I am not 
sure o f the distinction Have you any 
instance where it is mentioned that Ordi-
nances are to  be demarcated into financial 
and non-financial . .( In te r ru p tio n s )

SHRI INDRAJIT GUPTA . It Was 
brought into force from the date Parlia-
ment Was due to open.

s f t a r e f r  6TT3Tfcft :  i f t  £ * *
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SHRI INDRAJIT GUPTA : Apart from 
the M inister’s reply, we would like to have 
your observation.

t n ' f n i  I

SHRI INDRAJIT GUPTA : That was 
about the general tendency.

MR. SPEAKER : I  will request you 
not to ask me to repeat the observation 
that I had already made in very strong 
terms. But if you think that there should 
be some distinction between financial and 
non-financial, tax and non-tax Ordinances, 
there is nothing is my knowledge on which 
le a n  base my ru ling . All I can say is

that I do not approve o f an Ordinance 
just at the time when the House is about 
to  meet.

SHRI H M. PATEL (Dhandhuka) : 
In all these years this is tbe first time . . . 
(In terru p tio n s)

MR. SPEAKER • It is not the first 
time.

w es t  f«r$TT> wrsr^JEft:
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i

SHRI H. M P M E L  This is the first 
time that a financial matter has been passed 
by an ordinance. An ordinance has been 
used for other purposes.

MR SPEAKER ■ After all, you must 
have been advised by iorae old collegues 
in the civil services. I must say that 1 do 
not approve of an Ordinance at so late a 
stage as 15th November. I made my obser-
vations just at the out set of this session. 
What else you want ?

sft f ts f t fargTTT « r r s r ^  :

ft. l  fa rw re  % #  sror* ( w « r m )

MR. SPEAKER : Will the Minister 
say if there is any justification why this 
was done on the day when Parliament was 
meeting ?

SHRI K. R. GANESH : As the House 
is aware, we are really in an extraordinary 
emergent situation.

AN HON. MEMBER : What ?

SHRI K. R GANESH : Every day you 
speak about that. On every question you 
speak about that. We are aware o f that 
and I do not have to put it before you. 
The House is also aware that there is a 
tremendous financial burden o f nutate* 
nance of Bangla Desh refugees.
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This question was discussed with the 
Chief Ministers and a consensus was rea-
ched that one of the ways of meeting the 
tremendous burden and one of the ways 
o f fighting the consequential problems that 
have arisen as a result of the huge budge' 
taty deficit was to  raise more resources...

MR. SPEAKER : 1 must s*y that we 
do recognise that there are very exceptio-
nal circumstances. But, 1 hope, you will 
not continue this practice in future unless 
there are similar exceptions

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AffD 
TRANSPORT (SHRI RAJ BAHADUR) : 
Whenever it is unavoidable we do it. My 
friends will bear with me that it was very 
extraordinary situation We never had 
wanted to by pass Parliament nor do we 
intend to bypass it. We knew that we had 
to  face you here and we are facing you... 
(Interruptions)...wo will convince you 
that it was unavoidable...(Interruptions)

SHRI ATAL BIHARI VAJPAYEE : 
The Chief Ministers did not suggest that 
you should issue Ordinances.

SHRI H. M. PATEL : Sir, when the 
Minister says that this was unavoidable, 
it is really very strange. We are not dis-
puting that there is need for more money, 
etc. Certainly, it may be raised. But what 
was the necessity for not waiting untill 
15th of November ? Even on their own, 
they are saying that they do not expect to 
collect money before the 15th November. 
These measures could have been intro-
duced on the 15tb November. What harm 
would it have done ? On that argument, 
you might say that all legislation should 
be done by Ordinances.

MR. SPEAKER : On the first day, I 
made certain observation.

SHRI H. M. PATEL : There must be 
special circumstances under which an ordi-
nance may he issued. In this case, ne 
special circumstances have been given. 
They have not said anything except that 
they discussed it with the Chief Ministers.

Is that a special reason ? An emergency 
Is there. We need more money undoubt-
edly* These measures could have been 
introduced on the 15th November. They 
have an enormous majority. They could 
have got the Bills passed within two days.
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SHRI JYOTIRM OY BOSU : Outcome 
o f  one-m an rule. This is nothing but a
d ict« toria l rule.

SH RI K . R G AN ESH  ; Sir, y«ur 
remarks are there on the o rd inance. Th» 
G overnm ent are aware o f the rem arks. 
We are no t going in to  tkat.

I am try in e  to  p lace before the 
Hoasc...{I f^ierruptions).

5Tsq&f I  r^i 5fnr

efr | ,  fft eft ^fsftr I

SH R I K . R . GANESH : Ih  each of 
the levies and taites th a t have b*en intro-
duced, cartain adm inistrative arrangem ent 
have to  be made. For instance, regarding 
the stam p duty and the tax on postal 
artic les, all these require trem endous 
adm inistrative prepartion and th a t is why 
the date o f 15th N ovem ber was fixtd be-
cause every day lost is a loss to  the resou-
rces m obilisation  tha t is tak ing  place. 
T h ii is all I am subm itting.

M R. SPEAKER 
such observations.

Please don’t make

SH RI JY OTIRM OY BOSU : Your ru l-
ing is being disregarded by the G overn-
m ent evey time, w hat is it o ther than 
d ic ta to ria l rule ?

SHRI R. S. PA ND EY  (R ajnandgaon) : 
Last session it was said tha t the G overn-
m ent had no  in ten tion  to  levy any tax be-
cause the refugee influx was only 25-30 
L akhs th en . B ut, now it has sho t up to  
I crore. T h is is the inform ation w hich I 
am subm itting  to  M r. Vajpayeeji.

SH RI K . R. G ANESH : The hon. 
members also  would realise th a t we are 
in a very em ergent situa tion . Therefore, 
add itional resources have got to  be raised.

SH RI JYOTIRM OY BOSU ; N ot at all.

SH RI K. R. GANESH ; N ow, Sir, the 
only p o in t is ...

SH RI ATAL B IH A R l VAJPYEE : N ot 
by Ordinance.

T here is a statu tory  resolution  by hon. 
M embers disapproving the o rdinance which 
shall be considered at the consideration 
stag* and the G overnm ent’s view point on 
th is will be placed.

MR. SPEAKER ; T he Question is '•

“ T hat leave be granted to  introduce 
a Bill to  provide for the levy o f a tax on 
certain postal articles.”

The Lok Sabha d iv ided

D ivision No. 2] [12-58 hrs.

AYES

Agrawal, Shri Shrikrishna 

Ahmed Shri F. A. 

A ppalanaidu, Shri 

A rvind N etam , Shri 

B alaktishkniah, Shri T. 
B anerji, Shrim ati M ukul 

Basum atari, Shri D. 
B huvarahan, Shri G.
Bisht, Shri N arendra Singh
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Articles Bill

NOVEMBER 22,1971 Railway Passenger S84 
Fares Bill

Shivnath Singh, Shri 
Sinha, Shn R. K.
Sonar, Dr. A. O.
Sunder Lai, Shn
Tewari, Shn Chandra Bhal Mam 
Tewari, Shn Shankar 
Uikey, Shri M. O.
Unmkrishnan, Shri K P.
Vekaria, Shri 
Yadav, Shri R. P.

NOES

Banera, Shn Hamendra Singh 

Banerjee, Shri S. M. 

Bhattacharyya, Shri S. P.
Bosu, Shn Jyotirmoy 

Ghandrappan, Shri C. K. 
Chaudhary, Shn Ishwar 
Chaudhun, Shn Tndib 

Dandavate, Prof. Madhu 
Godfrey, Shrimati M.
Goswami, Shrimati Bibha Ghosh 
Gowder, Shn J. M.
Gupta, Shn Indrajit

Kachwai, Shn Hukam Chand 
Lalji Bhai, Shn 
Manjhi, Shn Bhola 
May a van, Shn V.

Mehta, Shn P. M.
Mody, Shn Piloo 
Mukherjee, Shn Samar 
Panda, Shri D K.
Pandeya, Dr Laxminarain 
Parmar, Shri Bhaljibhai 
Patel, Shn  H M.

Ramkanwar, Shri
Rao, Shn M. Satyanarayan
Reddy, Shn B. N.
Reddy, Shn Y. Eswara 
Sezhiyan, Shn 

Singh, Shn D. N.
Sivasamy, Shn M. S.

Subravelu, Shn 
Vajpayee, Shn Atal Bihari.

MR. SPEAKER . The result* of the 
division is :

Ayes 102; Noes 32 

The motion was adopted.
SHRI K. R. GANESH • I m troducet 

the Bill

12.57 brc.

STATEMENT Re. TAX ON POSTAL 
ARTICLES ORDINANCE

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) • On behalf of Shn Y. B. 
Chavan, I beg to lay on the Table a copy 
of the explanatory statement (Hindi and 
English versions) giving reasons for imme-
diate legislation by the Tax on Postal 
Articles Ordinance, 1971, as required 
under rule 71(1) of the Rules of Procedure 
and Conduct of Business in Lok Sabha

RAILWAY PASSENGER FARES BILLj

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGl) . Sir, I beg to 
move for leave to introduce a Bill to  
provide for the levy of a tax on railway 
fares.

* The following members also recorded their votes •
Ayes • Sarvashn B K. Daschowdhury, Sheopujan Shastn and R. V. Swnraioathan. 
Noes : Sarvashn Birender Singh Rao, Sarjoo Pandey and C. T Dhandapacj. 

t  Introduced with the recommendation of o f the President, 
t  Published in Gazette of India Extaordmary, Part II, section 2, dated 22-11-71,


